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RAJYA SABHA
Friday, 28th February 1958

The House met at eleven of the clock, MR.
CHAIRMAN in the Chair.

LEAVE OF ABSENCE TO SHRI N.
RAMAKRISHNA IYER

Mr. CHAIRMAN: I have to inform
Members that the following letter dated the
22nd February, 1958, has been received from
Shri N. Rama-krishna Iyer:

"I sustained fracture in my right leg in a
motor accident on 5Sth January, 1958. My
leg is in plaster and I am confined to bed. I
have to remain so, under medical advice,
for a month more. Consequently I am
unable to attend the Twentieth Session of
the Sabha. 1 request you to get the
permission of the Sabha to be absent from
the meetings of the Rajya Sabha in its
Twentieth Session."

Is it the pleasure of the House that
permission be granted to Shri Iyer for
remaining absent from all meetings of the
House for the current session?

(No hon. Member dissented.)

MR. CHAIRMAN: Permission to remain
absent is granted.

RESOLUTION REGARDING RESER-
VATION OF SEATS FOR SCHE-
DULED CASTES AND SCHEDULED
TRIBES IN PARLIAMENT AND
STATE LEGISLATURES— continued.

MR. CHAIRMAN: Mr. Rajabhoj, you
have taken 17 minutes; you have 13 minutes
more. 120 RSD— 1
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uw 7 2, foerd wft afost wy qer
q@ & A Jg fear & 0 wS
sqmET IR A ar & s owwe Ay
7€ wd woE A ) fysyer ane

[28 FEB.

1958 ] Castes and Tribes

in Legislatures
A17 fasaes zigew & wwEer § AT
ar=ifF ot 7 w21 2 f& = o Fgml
A =t gfom w=g %93 Tgar g,
I FF AR AT GTATH ZT §
Tl ATAT & FITOT A G AT @ T

1796

wrar oY o1 ® FET o F
(Time bell rings.)

azr 7T gEmEe faua 2

MR. CHAIRMAN:
depend on the length of the speech.

st ato ATe  AWWR :
fumz § aq gt s
wIEr 24 & Aiwd

{50
9T FIE

MR.
minute.

CHAIRMAN: No.
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Ffaq 49 T awagraT) waaw
TAN WA & T gEIW TR 2,
AT R, T Aw A E ) W "I
afag & aw agi won § &1 T S
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Importance does not

Hurry up. One
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MR. CHAIRMAN:Resolution
moved:

"This House is of opinion that the period of
reservation of seats in Parliament and in the
State Legislatures provided for the members of
the Scheduled Castes and the Scheduled Tribes
in the Constitution should be extended from ten
years to twenty years."

There is an amendment by Mr. Patil. He is
not here. Therefore, it falls. The Resolution is
before the House for discussion. Shrimati
Lakhanpal.
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2799 Reservation of

Seats for Scheduled

HIqT 1 A1 FL I 1A F G ATA 7
famr a1

qg faqa o & fe Sier & §
ag F7 ZAT [T § FF yearam agimm
# fom orar & g, forg smg & A9
oot faarormT ®Y wgw & amd v
2, <87 fdr &1 o 3A%0 qRATAAT
¥, 3% FeATZ 6 AR AR AT WA
aifs & fag @ A 99 #1 wEA
2, J7 Iq AT 5% A4T 4, aag A4
%, afe fow ot & 38 yg ardAr w=q
f aoF weay 9T, 0% aefix faoa g7
fraR s ¥y ze fauo % w9
qget 9 fa=re w4 F, &1 sarar g=g
@1 W R § e Eme w
T g, a8 9 fww g § AfEa
TOH A T2 AEI2 o6 IAWT AT
¥ AT T OFEE, F A AN
wegwd  AE £ 1 A WO EAw udy
WA  fa o g g g, W g
frzwtor 2, 3w 9 ot 7 faww &7
e = 2 e fer a3
v faua & amw & 3 faoig a1
qET T |

v, #gr arar ¢ ff  wwaTR
1wz wi gty & AT & fw S 9q-
sfag sifaat &, s grem s o,
4 WS qTF & a7 AT 1 gy
wE gE § Id wrf gar wff g
2 o dmr i ooft @& gra wRT AT
# fo aiEl & grem qga wamar famr-
7% & R A0 s A g gAr g
afer TR e @ FTwfaa
FATATAT WA AT F IAT AT 2,
TE A1 AH F, TATET AN A | W
& T IA9Y greg gAIT 4T AT
ofres 2, W fadrd 2 a7 WX
i AT WIS g § ¥
gE AT g’ W aE A
e, gt mmid

[28 FEB. 1958]

Castes and Tribes
in Legislatures

#fem wgfet & §3 9% & e
afem szaw a1z =fw ar afax
& 9 fagafasrd & amr 2@ &
7 saraiaT agt afcarz g o o wwmed
AT FAT-HAT T4 AW § | T
ar 7z g wifzd ar /Y AR wvar
r agr 4y & Fadr safadt & ama
R AW &, I g Fesvarfaari
F1 AF FOF AR I aF I7 gfani
# AW, 2fed 9% wRT gAY
T e sz g fe 7 oww
fooiqifaerdi &1 =2 & zzo wwr
AEA F W ITHT T 290 1 9 a%
af = ofvm gz gar ? fe
fan  =feai as w1 faerafawrd
#1 wgear wfgg ar W fag 47
st g & o 39 aF 7 G 2wk
gAY ¥ 19 a7 98 & G @ ¥ T
H &1 FT ¢ A7 TV g o g,
ag fea 1 war & f 37 e, A,
HE W, WG ATEAT FT OFAAE
F, ITH A4 Y Y g A W@
mfy ¥ v fagdas A faar-
T #T Wi w1 "ar Sfifaw I
™ W4 | 9% A9 W as gy g
¥ ama & afew & auwdr § e gasy
favardr 37wl 9T sarar @, S fR
I WY FT qfEar T F w g WK
A #1 TTHT IHQIC FEd Z W
nA #1 wad wfaai & G §F o
AT AT AR E |

2800

WAt uE A
g .

L2icl

sl festd o (fagre) @ S%ar
a1 gfeeT fa% w9 7 & &, w9 A
q A3

it gt whita (7 g2w):
wrg Ay A SFON H A



1801 Reservation of

Seats for Scheduled

st wHEET S c§ A
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Exchange the position and 1 am
prepared to leave the reservation.
Exchange the position.
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A BG4 NFF B AT ¥7 AWE &
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arer oy o frger gam 3 8, fan AT
st wifed | W qERAT T a9 4w
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wET Z ) AT, WA, WAy ' A A
#7 W § ¥4 W gavw 9y faega
agl # fr efdt &1 s i
ferad g, s afamg g1 g
aEl T FE WA F g
T gie wiedt & wfy uw e
Foeg 2 UF qfax  FEA § TF
qfex A A feErd 2 A 97
AT AT aF Al TAC qAFAT &, IH
aaifza Wi gfes 9 & W
a9 7% A¥ AL 3 A, ww A% F
gfom fgg aawr & =faasr sk
afqd @0 T a9 WF | AET, 6T
3¢9 & 4 fadaigere e & 3
WA AT & faq fad 18 41 w7
wm  ag ar f5 T FEwE—IF
Hav, OF qAaT, UF A7l
F W& WL #9qT anfadi & Wi &,
72 faz s

(Time bell rings.)
#rfr, gt %7 a1 a7 & fr o Fadtan-
fardi #71 water gET 8, AT EEI§
oz gt a7 I A § e
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g, 7 ggm i wq fadafrse &
Jogfrar & | & WM Emd w9
frager fear wvgdi € & A vz wraar
2 B o A & aee fiaifymr 5
far wma, @ ey Lanfrar arfe
R afor gt @@t § 1 ofma, o
faare 73 <& £, aft 39 g3 A=arE
...

it agme afans : w7 7 %y
TR AT &t g &

AR TEHAR AFITA ;AR
TF THY, 9 I TS I T F iy
Toal 3R ¥ 9% 99 I A% IS
FTar &, &1 z99 q3g A4 5 sesr
IRAL T Ag TEArET 4 At g
FoeT g wfuwre fom omar 2 fy
FE AR T AT ADT AT A |
ug &% ¢ 1% g8 § 37 a8 4 war &,
AT 1T a7 T &t AR A F7aT
T2, A7 7T 9% HHT ST ® § 747
@ I SH AT HF AT qg FEAT
t & afz fadarfasy aga a5 aF
% gl wiEat 7k agyfeas sfaqt
&1 148 7T 37 9% HFTTF JrgHTATHT
ors fed¥g, o quagw  qEar
SR wAEfa 937 &Y T AT )

s, foag arfa & w=T oo
IR T ¥ fafmafzy § gsa0
Ak swiqemr 2. R g Saa-wam
® BT A{EE I @A Agdr g,
ar 9z g fadofemd & agr
I % Jifew €Y 1@ awdr 1 gafad
Tq az 799 & f5  w@Aw wEmm
7 W A1l 9, A4 398 AT @
W A fr gy re hh g &
aaEr ¥ AR g, faAk s
T ERom-TsITT #1 ag gfezwrg
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g FA7 AT I --[FE Wa
39 97 fasara adt 2, R A1 " AraAr
YEATAF HEIR ¥ A9 - qPAT
fF #3991 fA9e % AR TAF
TFM 7§ 937 0% ;1 faor 9%
o

MR. CHAIRMAN: Mr. Agnibhoj, you can
speak now, but don't get excited.

SHRI R. U. AGNIBHOJ: Very well, Sir. In
the very beginning, Sir, I believe that this may
be my last chance to speak on this subject in
this House, and therefore I pray for your
indulgence to put my point of view fully
before this august House, and I shall try my
best to be as calm, as cool, as reasonable and
as argumentative as possible.

MR. CHAIRMAN: Quite right.

SHRI R. U. AGNIBHOI: Sir, in the very
beginning, by way of personal explanation |
must say that I am a hundred per cent,
nationalist. From the age of 13 years I joined
the struggle for independence and worked
with Sardar Patel, Mahatma Gandhi and our
dear Prime Minister, Pandit Jawaharlal Nehru.
I courted jails seven times, and from that day,
i.e. the 13th of April, 1924, up to this day,
without even a moments break, I am a
Congressman—the Jalianwalla Bagh day.

Sir, I am a believer in human rights and
dignity, and at the same time, I believe in a
classless and a caste-less society. 1 am
through and through nationalist and 1 want
that my nation should prosper, should become
greater and should be consolidated and
honoured so that no power in this world can
ever be able to raise even a little finger against
my nation and against my country. Sir, the
proof of my sincerity or making the nation
casteless and classless is this: When I was a
Minister in Madhya Pradesh, I got, according
to Mahatma Gandhi's principles and
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sayings, my two nieces married to Brahmin
boys in 1950 and 1952, and, Sir, it should not
surprise you that in the same way I live with a
Brahmin lady even today. Therefore it can be
seen that I am a believer in a casteless and a
classless society. But, Sir, to my great
surprise, to my great disappointment and to
my great regret, | find that the nation—I may
do anything, but the nation—is going in the
back gear, not in the forward gear. Even the
greatest people of my nation and responsible
people think in a wrong direction and act in a
way which is prejudicial to nationalism.
Rather it is an anti-national action.

Sir, I must point out that I take the
Constitution to be very sacred and I bow my
head before the Constitution, because it has
been drafted by the greatest minds and the
greatest people of my nation. The wisest
people of the day, the wisest Prime Minister of
the day and the wisest and responsible people
of the day, provided some protection to the
minorities when they drafted the Constitution.
Why did they do it? Because they thought that
the people were depressed, the people were
oppressed, the people were suppressed and
they were poor, half-fed and half-naked, and
they were not educated and therefore they
were helpless. So, with these good and honest
intentions the Constitution-framers provided
some protection for the minorities and they
provided for reservation for ten years. But, Sir,
the reports of the Commissioner of Scheduled
Castes and Scheduled Tribes have been
discussed here year after year, and I can give
quotations from those reports to prove that the
work of the Central Government, and
particularly the State Governments, is far from
satisfactory. Go through all the reports and
you will find that the work done in this
direction by the Government is far from satis-
factory. Then, Sir, when that is so, are you
going to take away these reservations and
protections and leave us in conditions which
are far from satisfactory? Do you want to
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keep us 1H a condition which is admitted to be
far from satisfactory? I don't think so. In that
case what are you going to do?

Sir, 1 have got very great respect for
motherhood, and especially in this House I
have got very great regard and motherly
feeling for the ladies throughout except one or
two. Therefore, Sir, with my due respects and
with due honour I want to contradict Shrimati
Chandravati Lakhan-pal. 1 hope she would
excuse me for doing so. She is sisterly to me
and she is motherly to me; she is a great lady
and a great nationalist. But when she says that
we Harijans are responsible for these caste
distinctions, she is totally wrong. Sir, we are
not responsible for this separatism. It is the
Hindu society, the caste-Hindu Society, and
especially the Brahmin society, which is res-
ponsible for the depression, suppression and
separation of the Scheduled Castes. When I go
to mandirs, they drive me out of the temples.
When I go to a well, do the Harijan people
drive me away? Do the Harijan people believe
in separation? It is the Brahmins and Pandits
who take the dunda and drive me away, but
you blame me and you blame the Harijans that
we are responsible for this separation. No, we
are not. You are responsible. If it is my fault
to live with a Brahmin lady, for that you
persecute me. Then, who is responsible? You
or me? Sir, preaching is different from
practice. So, I want to tell you that, though
there is protection, still we are persecuted.
When 1 spoke last on the report of the
Commissioner for Scheduled Castes and
Scheduled Tribes, the Home Minister, Mr.
Datar, said that I was bitter and unfriendly. It
is true:

"Satyam Bruyat Priyam
Apriyam Satyam Na Bruyat."

Bruyat

But it is my lot that I am required to tell the
bitter truth. Truth is bitter and unfriendly.
Therefore, I said that I have put on this white
cap
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THE MINISTER oF REHABILITATION anp Professions—I mean the = Government of
MINORITY AFFAIRS (SHRI MEHR CHAND India—and it has shaken my faith and 1 have
KHANNA) : Where s it? got no confidence. I would pray to God,

. d ice will not go in vain. I have got
SHRI R. U. AGNIBHOJ: 1 am coming to you. q o ooy VOICC WITHOL B0 1N VAL, - Jave 80

. ..~ duerespect to Him. You are creating anti-
You are a better man. I have had this white national feelings. You learn from

cap for 35 years, and if it is not now on my Mahatma Gandhi. Mahatmaji and

head, it is in my house, and I do not want that Thakkar Bappa have done so much for us
there shoulfi be any black spot on i, but at and we are grateful to them. Thakkar
the same time I may.subm1t that a black spot on Bappa was the greatest soul who served
the‘cap'ls not so material as the blgckness of heart us, and you are anti-Thakkar and anti-
which is more dangerous in this country. lMahatma—j i, anti-national. Therefore, I

feelf that p]?}(l)ple are d1§honest 11}11 their say that looking to these circumstances, I
professions. They are not sincere,  they are not (o4 request my friend, Shrimati

true to thelr. p rofession that they want to oy gra gt Lakhanpal, and many friends
uplift the Harijans and the backward classes, like her to revise their opinion that we are

A<'i1Va's1's Qanc_irhmmonngs', . Who Ere tlﬁe responsible for this reservation. It is you,
minorities ¢ proposition 1s true that the 5 responsible, it is the higher caste

wlilozie countl(’iy 11; hbackwarq aI.ld. Supp res?led caucus, who do not want us to live with self-
and depressed. At the same time, 1t1s - true that respect and dignity. Therefore, with due

it is a minority = who rules the country, respect to you, 1 say  that Mr. Rajabhoj's

the minority people who are wise, who are Resolution should  be accepted. Thank
active, who are people who want to crush and ou

suppress the other minorities. They are ruling
the country. If all the minorities of this
country are united, they would turn themselves

into the majority and the minority rule N R
which is there would be thrown away. This i NI fasepita : wraovit

communal caucus will be thrown away. That #¥Tf# ‘q‘gﬁ'ﬂ' wafo oz gemeg I

day will come if you do not mend your AT F AAT ADL 2, T o IAE a0
house, your minds and your actions.  That day . =

would come very soon, when the minorities " f—' | 97 g gz 2 % gt 0
would throw you overboard. HT =g G &7 (esa faar som 2,
I tell you why we want constitutional #HfEea W #ASHA FTH 9 FH A7
protection and reservation. In the Lok Sabha FT TAT AEd | aWiT wEEd, ®
there are so many Harijans and Adivasis, because . L, . X
there is reservation, but in this House there are A94 F#TH # ZI¢AA T4 agd HAT 7
ﬁvF: or six of whom one is Agnibhoj, and he is FAT AT VAT 3 | T TR AT AREL
going to be butchered, yes, butchered. If your % - .
intentions are honest, if you are really sincere, let T THe RAS ;Qr% T, WETEHT W1 AT T
Agnibhoj go to hell, throw him into the street, ey § & T &7 ¢&3% ¥ 477 a8 FIH
but why don't you bring 40 Harijans into this 2 oA DN - =
House? If you are sincere, here is a test of your a"ﬂ'.“f Sﬂ:{ ‘J{T T'T‘JTF:‘B’ quI f"f'lﬁ ’ﬂ’f“fl"ﬂ‘l
sincerity and honesty. Therefore, you are &99 TEA A A fa W zftaaT &
dishonest in your qeaed § ST W TAA FAT 697
qr 9 A% (45 §5 9 §5 #7190
FXAT TEAT AT | WIS o7 e Az
AT AT F, SH AT A AT 4130
agd ww FET B, A® gmry sfawi
7 gfgwewr Fyma q FAr ) oF
ag waal § f atefoat A, sl
q a1 gwt oifFardz 7 gfor
w1 @t foEm far omr g,
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T wfa A IEw Ay &g
2 | wuiww & 7 g5 afcr qaoii #
37 wfeat g aufew & 5o
Al Fg Tar4T Ao g3 &1 g1, wfE
AT WA qg TGl & 5 S foee
faar T & ST FHT FOE Tey a
TEF O FATT W OST FHS AT 2,
Fa91 53 fraarfeme faf snd & A
S9! %9 fad aatq famar & 1 ot
AT At ST Amane § qawa
F1 qEr #1 frwraw #7) qfE a2
qrEar gfeaal & qag 7 49 & 97
AT Y FAL ;AU F ofvaw v 7f
g | Tz UF UAT S &, 9 gt
e Zam gae ami A i & 1 13
FATY FHTA | UF FEAL F | AT
aEeEaT 92 d R R O ouw
g a9 47 AT qrEes 1 T
UF AFA A AT I ¥ AR fe s
uF wEiA & 17 3mar & fo frardy wi
dmadigi g A e agar 2 fw
UF WEM AT W a4 € 4 S, g4
@ A7 A AT A w1 foeEnw g,
THHT AT 2 ATEAG HT AT I
feafaat & /g arr F far F7 3a0
=ifed

9 T T fF 1w A4 F
v F g eAal AR E, ST T
@EA 0 AFEs AWl 2 Wk
gfemi ¥ f7d zaa wway Fiedze
F  gurg  fafrw T FE-
FEEUAT § gfRoAl ®1 qAT7 H
#dHeq A AT FA TFAT § AL AT
TR T HE=AET ¢ 9Far 2 91T T
TATET HGAT AT AT X L AW A7
qaarT wEar § 0% a7 uw aww
wreer T & | afx gfeedt & &=t
A HTZA FT FIT FH FAT TEAT F,
a ef@dl & 912 wifT a1 FoEr afey
# faerr £ 1 F oy A famw 2, &
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gt #1 w2z 57§ f g €
mit glem wwar & safER afr
AT TY FAE |/ FfEr A 7
FTE TFATT T AT AEN & | TAA AT
T GET & &A1 £ | T 9FT Il
F T AW B FIAET FAT 2 WL A0
At & et w1 w@EEr AT g
a1 wg o "warw wrar o fv zfom)
F1 fafirw  wege Fiferzodr s &
gz 7 T w4, O qg g fE
YL TAAT &7 0% FO0 |

% wfafem =@ o= & g9
A AT A F OF AT g o g
f wamdl w779 g 97w
ara AT gl | qq1 F6, T AT Z9-
AT AT A gEET &N AUAA | TR (0
weg 3, & wAW @R AR A waw g
%% & | sl & wrzar § P e
q W7 #2 F ug o & ave 57
Tt Aifex | wifeat & ag & Agf
AT AFAT & | WAL AT qZ THIT L
& wtas aref, Srafees odff ar gad
g wifzal g9Ar WK T OFE g
oot & =/ 7 TEAL, AT A 49
2 afew Zvm #7 % @ faea &1
gfawt &1 ardr & § wfegi gaw
aEEr 1 safed § wEAr SEeT E
f g wafa &7 7 #3@ 7 &5 Eer
g 2 mfET T qEma e g Y
qiq 47 Zfad fw apdr o F 47 59
ai 07 WD w7 3w | S=E
2T 41 1% g9 Al aw gfomi 97
ot fFar & | & farg Ad-ameAt
& s waAl w1 Ry AgT wear sEer,
Afpa =ERIT AT qTOfE A AT
For =y, fse o aF &1 eqmdt
faar, wo% wqmTe gaA FE afzal ¥
it e ) ar & a1z
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Fign wgar g 6w gw wg wafa
A g1 & faq ={TC 797 39 &, &
% g9 i fowmaa gET =Ed |
# T wfgF Ao 7 T §H G504
T Q0 qWAT FIAT § AT AT AZAT
f§ &% fan maahz o€ 3feT admr
g, arfe az wafa dw=Zz ar 97
qa |

SHRT H. N. KUNZRU: (Uttar Pradesh) : Mr.
Chairman, when the Constituent Assembly
passed article 334 of the Constitution it
was well-understood that the disabilities
from which the scheduled castes and the
scheduled tribes were suffering would not be
removed in 10 years. Some Members of the
Assembly, therefore, moved Resolutions with
the object of removing this limit of
providing that Parliament should have
the power to amend article 334 in the
ordinary way. This amendment was not
accepted by Dr. Ambedkar who was the
Chairman of  the Drafting Committee at that
time but some observations made by him
will interest hon. Members. It appears from
his speech on the 25th August, 1949 that he
himself was in favour of continuing the
reservation of seats for the scheduled castes
and the scheduled tribes for a longer
period than 10 years but he pointed out that
the representatives of  these  classes, a
majority of whom  belonged to the Congress
Party, had themselves opposed the
maintenance of this provision for a longer
period than 10 years. But he made no secret of
the fact that he himself thought that the period
provided was not enough for the development
of the scheduled castes and the
scheduled tribes. He pointed out that the
other classes that had enjoyed separate
representation had done so for a fairly longer
period before 1949.  The Muslims, he pointed
out, had enjoyed it practically for about 60 years
and the Christians had enjoyed it for
about 28 years. To suppose, therefore,
that
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the scheduled classes and the scheduled tribes
would be able to stand on their legs in a
period of 10 years seemed to him to show an
inadequate understanding of their position.
With regard to the scheduled tribes, he said:

"For the scheduled tribes, I am prepared
to give a far longer time but all those who
have spoken about the reservation to
scheduled castes and scheduled tribes have
been so meticulous that the thing should
end by 10 years."

This makes it clear what was in the minds of
even Members of the Drafting Committee
when article 334 was

passed. I think, most of the 12
NoowMembers believed that this

question would be carefully looked
into before the period of ten years expired and
they felt almost certain that it would be
extended so as to give the communities
concerned the protection that article 334 was
meant to give for an adequate length of time.

We have to see whether the purpose of
reservation of seats has been achieved. One
has only to read the reports of the
Commissioner for Scheduled Castes and
Scheduled Tribes to realise that this purpose is
far from having been achieved. In the matter
of the provision of funds, the Central
Government has been much more liberal than
the State Governments. A sum of Rs. 39 crores
was provided in the First Five Year Plan and 1
think a sum of Rs. 91 crores has been provided
in the Second Five Year Plan for the
development of the backward classes. But the
Report of the Commissioner for Scheduled
Castes and Scheduled Tribes shows that the
State Governments, generally speaking, have
not taken as much interest in this question as
the Central Government has. This is another
reason, Sir, why we should be prepared to
accept Shri Rajabhoj's Resolution.

Anyone who has any acquaintance with the
state of things prevailing in
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the country will, I think, be fairly prepared to
admit that if the reservation of seats is
discontinued, say in 1961, the progress of the
Scheduled Castes and the Scheduled Tribes
will be seriously affected thereby. The
Government can say, no doubt, that they are
doing what they can to give scholarships to the
children of these classes for their education;
that they have reserved a certain number of
vacancies in the public services for members
of these classes and so on. But it has to be
remembered that the existence of the
representatives of these communities exercises
a real pressure on the Government and makes
all the members of this House to realise that
they owe a duty to the Scheduled Castes and
the Scheduled Tribes which should be
discharged as quickly and as effectively as
possible. If these reservations were taken away
and their number went down as a result of it, I
have no doubt that the feeling of Members of
all sections of this House with regard to this
question will not be the same as it is now. This
is another reason why I am in favour of
acceptance of Shri Rajabhoj's Resolution.

There is just one more point that I wish to
refer to before resuming my seat. Consider,
Sir, the provisions made in Schedules Fifth
and Sixth for the administration of certain
tribal areas in Assam. Can any one say that the
necessity for having these Schedules will end
by 1960 or 1961? I am sure that these Sche-
dules will not be deleted from the Constitution
very soon. This means that the backwardness
of the tribal people will continue for a long
time and that it will be necessary to treat them
on a special footing. It is necessary, therefore,
that their special position should be
recognised in the matter of reservation of seats
in the legislatures al£Q. I may refer to one
thing in this connection. Tribal Advisory
Committees have been provided for in the
Constitution and they are to consist to the
extent of 75 per cent, of the representatives of
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these communities in the legislatures. It will
become totally ineffective on the present basis
if the reservation that is now provided in
article 334 were taken away. I know that the
Tribal Advisory Committees can still continue
to exist. But they will not enjoy the same
representative position that they do now. It Is
quite clear, therefore, that if we seriously
mean to do the best that we can in order to
improve the condition of the backward
classes, including the tribal people and the
members of the Scheduled Castes, it is
necessary that the reservation of seats for the
Scheduled Castes and the Scheduled Tribes
should continue for a longer period of time
than the ten years period and that article 334
ought to be modified accordingly. I, therefore,
wholeheartedly support the Resolution moved
by my hon. friend Shri Rajabhoj.

qfge w0y U@ At (IO AE)
Tamfa wgew, § auq fax o werdr
F1 g7941% 1 § & 3%@ 37 v+
F1 HYC 7 a&T F AT wrEfaa faa
2wt AT WA far qfew gaw
M guE § wvg ¥ W=y A=l A,
wifes @edi F, TH9 @l 7 owAw
gFTE FT AWgA fEar & o zew
g At fasmadta § o = sy
¥ A9 §H VAT & WAA $F ATG AT
gl

W wwwar § fr faw  ofdfesfa
azi 1 dfagm-afmg 43 o, saw
FATE @ F A9 fa=rew wiw Fanm
33 7 37 afifefa & fame g1 w7 &r
H 95 &1 @< fFar ar fF e
q feft sav AT qoaw g7 frgd g
anfeat &t faemr fed 1 fasd g
anfaar T ST ATHATET WrfaaT &
ae wfas Ifer & gz g1 ava 20
gfy o=t wenfaa afas a0 a1 g=r-
I F FAT9 73 FT qE &7 A
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o #% 39 afedl § AT 9 R TRl
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IHR T AAT AT w7 AT § 1 mey
W A el gfewer e
T B ow I T oI F A
A FF A YIAT & 9T F F0T,
wrq g Ifie- & wow, A oA
g @ T FE W @, AET AT
R & WX IAR AT AN HXAT
T RE | TAaE, awfas an-
for Wik wfas gfemor & 77 v
fogd vo Taf & 7 3w & & a7
ok I feaf 1 39 w2 & 8% 79
g a=r fie g famlt & felt wmre &
g g ovfeai w1 § |

i dvEreE W O T
=S AT A A1 9 qE R § anfaar
Fg 9, A T wEP AT, T
T FFE AT, FATL AT Sfraw By
frqAT 99T AT ! 9WE d9q W)
JvaT AT ST T FY W FH & By =T
fom | g0 ‘T @ I AET @ 7
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wWife AT ara fwft a@ ¥ T
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a feelt T 7 g Wk fadar-
fawre fRar s wifer 41, @iy
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Wz F, wfsag &, 9997 T feEr
THFTT FT TIFAT 474 #7147 fasiar-
frare & 1 fad fear 30 s
araren faw @A ag wrar 9@l ofe
feafy & faaer &1 % 59 =19 #T 719-
AT 38 T =0 af a% sa%r doAr
faar svw | oA faye-aTy A
oir ¥y faam faafir dwsat &
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[ Zag 7T Aqrergo] 2 @@ @w w0  fowmr wm@ o
T ATAT | A7 FA famm & oA I have not spoken a single word about
~ - h = -t-
AT 2 '

SHRI H. N. KUNZRTT: Think of the effect of

WMo W& THo arferd (W) - the withdrawal of the right that we are discussing

az ITHFT T OTE )

o ITEATT TREW . # AEAT
g wafed d 2 @1 § 1 o Am 7
%7 @1 F (0 wadq ¥ dE WE )
7T w1 owwAa @ ¢ e el
1 Frr 7 &0, ot T PO
Fq 1A A1 A gegEar 5T F6
&1 &Tq "aul F1 & | Al & faa
OE FTH 7T ITHT 99 WL FT A
1 g & ot wrr fem 3
AT A9 F FTH A AT T 1A A
faz &T foar @ fF og  gumer 29 2,
TH 39 BT AMET | BHIL Mo TA®
q1za A 71 ag #21 fa gfomi & fad-
T WIE A T FT AT qBT AT
A3M ¥ FA TC GUT qFAT & /T 7
zfomi & fag s v 7@ § &
&1 ZW *H T K, q€ A1 ¥ g
§ g wmr | Uy gWTU WIN A% &
HAAT FH A @11 AL FAA T AA-
ax az ¥ fr R s Siew &
HATA &, I AW w@ad 1feE 7 FmAr
arfag
SHRT H. N. KUNZRU: May I ask my hon.
friend whether he realises what the effect of the
withdrawal or reservation of seats, at least on the
tribal people, will be ? Can any Government
seriously propose to withdraw this right, say,
from the tribal people in Assam? The whole

State will be in a blaze if any such unwise thing
were done.

ol TAREEA ATTAOT ¢ A WT
a% uF wex oAy 4@ Far 5 Trmaw
g’ wr W fedew faar g

even from, the scheduled castes in the country.
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HIE HIZH 29 % g 97 A% aE A
faare df #61 &1 3w F A GETEE
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A FF a7 FEAT E WIT TR FAAT
7z g 2 f& the whole Harijan
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suffered under certain dominant communities.
That was a strong movement. It was some 25
years ago. One community dominated the
political field and they captured all the seats in
the Legislature relegating  all  the other
communities to the background. Then those
communities jointly started a movement not
only for seats in the Legislature but also for seats
in the services. Then the cry arose from the
members of the dominant community that here
and there certain-people who were there to

organise a separatist — movement would
spell ruin to our country. But in fact that
movement  succeeded and they won
reservation of seats, particularly
reservation of seats in the Legislature. i But, by
and by  after several years that  separatist
outlook had gone. They had developed

socially, educationally and financially as a
consequence of which that separatist outlook was
not there. Now members of those communities
can contest seats freely, not on the basis of
reservation, but as members of any other commu-
nities. They can get easily elected to the
Legislature. Now there is no cry. Why [ illustrate
this is to show that this demand for reservation
will not have led to separatism. It is not a
movement out of separatist outlook or
mentality but out of legitimate demands that
they should have their place in the body politic,
among other communities® It is because of
this view that our Constitution has provided

protection to the Scheduled Castes and
Scheduled Tribes, and to serve that purpose
SHRI N. C. SEKHAR (Kerala): Mr. Deputy our Government has  been  preparing

Chairman, I rise to offer our full support to periodically lists of Scheduled Castes and

the Resolution moved by Mr. Rajabhoj. Our Scheduled Tribes with a view to provide ample

esteemed friend Dr. Kunzru has very clearly protection and also amenities for their social and

argued to justify the demand for extending the economic development. Now the demand is

period of reservation of seats in Parliament there. This  period prescribed according to an

and State Legislatures provided for the mem- article of the Constitution would not be suffi-

bers of the Scheduled Castes and Scheduled cient. It will not sufficiently help them to

Tribes. achieve the end within the prescribed period.

Therefore the cry is that that period should be

Sir, it is a surprise to me that certainextended, thatis, the amenities for the

Members came forward to oppose thisScheduled Castes and Scheduled

Resolution on several pleas, and one of such

pleas is that this demand for reservation will

lead to separatism. You know, Sir, I come

from a State where there was a strong

movement for separate reservation of seats in

the local Legislature for certain

communities who



1831 Reservation of

Seats for Scheduled

Tribes should be extended to 20 years, i That
demand is there and it is a strong demand. Very
recently we had a conference in the Central
Hall of Parliament House with States Minister
representing the welfare activities in the
respective States in which the same demand
was put forward, and it was a legitimate
demand. That extension has to be granted by
the Central Government and in view of that it is
also legitimate and just to extend the period of
reservation for the Scheduled Castes and
Scheduled Tribes in the local Legislatures as
well as Parliament. Sir, allowing this
reservation for some further period will not
lead to separatism. Rather it will provide some
political education to the members of the Sche-
duled Castes and the Scheduled Tribes to work
hard and depend on themselves instead of
depending on the Savarana members.

Well, Sir, I could not exactly follow what
our friend, Shri Deokinandan Narayan, said.
But what I understood him to say is that the
responsibility of seeing that the Scheduled
Castes and the Scheduled Tribes people are
uplifted rests with the Savarana people. Of
course, the members of the Savarana
community have helped them for the last 37
years. | remember the day when I joined this
movement in 1921 when I was 13 years old.
In those days we were trying to sit along with
the Harijan boys, to spin clxarfcfias and to
produce yarn together, because that was the
first type of work which we started to bring
up the Harijan boys with a view to do away
with untouchabi-lity and unapproachability.
Since then, of course, it was the Savarana
Hindus who took the initiative to work among
the Haxijans with a view to bring them up
along with the other developed communities.
Now it is the duty of the Harijan friends also
to take the responsibility to work among them
and also to help them in taking to industrial
and other constructive activities, so that their
men may also come up along with tho
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other communities. I know, it will take some
generations to achieve that objective. I do not
think this objective can be fulfilled within ten
or fifteen years. It will take more than that no
doubt. 1 know that some communities in our
part of the country were suffering and it took
them generations to become equal to the other
developed communities. So, Sir, all sorts of
facilities should be provided and should
continue to be provided so that they may also
come up to the level of other developed
communities. With that end in view, it is only
just and proper to extend the period of this
reservation. If there is no reservation, I can
vouch that no Scheduled Caste member or no
Scheduled Tribe member can be returned to
any local Legislature or to Parliament. I know
that unless there is reservation .

1958]

DrR. W. S. BARLINGAY: They have
actually come in Parliament.

SHRI N. C. SEKHAR: That is because the
people at the helm of affairs are compelled to
select them as candidates.

Dr. W. S. BARLINGAY: They came in
spite of the Congress Party .

SHRI N. C. SEKHAR: Of course, that was
so only where they had some influence.
Anyway, I will come to that point. It may be
that they worked not only for the Harijan and
Scheduled Caste people, but they worked for
the people as a whole in the national interest
in that area. In that case, certainly the people
of other communities would vote for them. I
do not say that all parties are like that. Even
among the political parties it is not that these
Scheduled Caste people are in the leadership.
They are people in whom these people have
no sufficient confidence. They are there
because they were selected on the basis of
reservation for the Scheduled Castes and the
Scheduled Tribes. And that is why, Sir, they
are insisting upon continuing  this
reservation
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IShri N. C. Sekhar.] so that a sufficient
number of them in proportion to their
community population, could be returned to
the local Legislatures as well as to Parliament.
Other members are selected in certain other
areas, but that is a rare phenomenon. And
unless some reservation is provided, I am sure
that the number of Harijan members who are
now seen in the Legislatures will not be
returned because it will be very difficult for
them to be selected for that purpose. Because
there is reservation, we are bound to find out
some Harijan members or some Scheduled
Caste members or some tribal men to contest
for election, for example, in Assam, Orissa,
Bihar and in certain other places like Santhal
etc. Unless there is reservation, such tribal
people cannot be returned. On the other hand,
the other leaders, in the name of these tribal
people and Scheduled Caste people, will go
and contest and get themselves returned to the
Legislatures. So, Sir, in the given situation in
our country it is necessary to extend this
period so that the Scheduled Castes and the
Scheduled Tribes may enjoy their legitimate
right of being returned to their respective
Legislatures. Sir, with that end in view, this
demand is quite just and justified, and the
Government and this House should see their
way to accept it, unless, of course, the mover
withdraws it. So, I support this Resolution.

SHRI P. N. SAPRU (Uttar Pradesh): Mr.
Deputy Chairman, Sir, I should like to express
my very strong sympathy with the Resolution
which has been moved by Mr. Raja-bhoj. I
think the question of extending the period
deserves to be considered by us in a very
sympathetic spirit. Indeed, speaking for
myself, I would extend that period. Now it is
vastly to the credit of our Constitution-
makers, of our founding fathers, that they did
not approach the task of Constitution-making
ina
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doctrinaire spirit. They approach the task in a
realistic spirit. They knew that the Scheduled
Castes and the Scheduled Tribes had suffered
a very great deal in the past. They knew that
they needed protection, and they knew that
effective protection could be secured for them
by enabling them to share political power. It is
not enough for you to employ a few depressed
class people or Scheduled Caste people in
your services. It is not enough for you to give
them educational scholarships. It is further
necessary that they should be made to feel that
they are partners in the great undertaking of
governing this country. Therefore, under
article 334 it was laid down that there would
be reservation for them for a period of ten
years. There is nothing sacred about that
period. There is nothing sacrosanct about that
period, and the feeling among the Scheduled
Castes is that that period should be extended.
We have not only to think of the Scheduled
Castes, but we have also to think of the Sche-
duled Tribes. We are not yet out of the woods
so far as the tribal areas are concerned. With a
great deal of effort on our part, and with wise
statesmanship on our part, the Kohima
Convention was arrived at, and that has
generated a feeling among the Scheduled
Tribes that we mean well by them, but they
have got to be integrated emotionally with this
country. Now, how are we going to
emotionally integrate these tribal people, these
Scheduled Caste people and these Scheduled
Tribe people? We cannot do it by merely
lecturing to them on national unity. Nations
have never achieved unity by lectures on
national unity. We need, in concrete life, to
give them a feeling that we mean to do justice
by them. Justice must not only be done, but
must also appear to be done, and it is for that
reason, I think that this problem of continuing
this reservation should be viewed by us in a
large-hearted and sympathetic spirit—because
it is only large-heartedness which will enable
us to preserve and strengthen our national
unity. Any bookish approach
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will not help us to solve our problems. You
can consult many authorities; they no doubt
say that for working democracy there must
be no reservation of seats for any communi-
ty, because if you have any reservation, you
introduce communalism, but do not forget
that here you have a joint electorate, and a
joint electorate preserves national unity. The
member elected will be answerable to a
common electorate. Therefore, this is
something which must not be forgotten by
us.
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Another point is this: I rather like these
multi-member constituencies. You must not
forget that the Scheduled Castes are
economically backward; they have not the
finances to run a Parliamentary election or
an election to the Vidhan Sabhas in the
country. If they are associated with s. non-
sch .Juled caste candidate

Dr. W. S. BARLINGAY: That applies
even to municipal elections.

SHRI P. N. SAPRU: Yes, it applies to
municipal elections even. The candidate
contributes something, the political paxty
contributes something to the election
expenses, and it becomes possible for him to
face the electorate. If you do away with
multi-member constituencies and have
single-member constituencies, then it may be
financially impossible for them to approach
this vast electorate. You cannot depend upon
political parties to nominate the requisite
number of scheduled caste candidates for
election to Parliament or to the Vidhan'
Sabhas. To do so would be to impose an
impossible burden on political parties. You
know, that there are mgroups in political
parties, that there -are parties within political
parties, and the question of representation
which is to be given to the Scheduled Castes
or Tribes will get mixed up mwith party
politics of the parties nominating them. I
think, it is therefore, undesirable from that
larger point of view to deny them some
reservation for some time. Well, we had
hoped that ten years would prove
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a sufficient period, but from what I can see,
that period is not sufficient, and  the

Commissioner for  Scheduled Castes and
Scheduled Tribes has suggested that  that
period  should be extended for the Tribes.
You cannot extend that period for the
Tribes without extending it for the Scheduled
Castes as well, for to extend that period you
will have to modify or change article 334
of the Constitution, and if the  Constitution

is to be amended, then you must amend it
soas to satisfy the demands of both
the Scheduled Tribes and Scheduled

Castes. Whether the period should be 15 years
or ,20 years, I  cannot say. I think that a
period of twenty years is not too large. A
twenty year period would mean extending the
concession of reservation by another ten
years. Surely in these ten years we would
have been able to carry through the Second
Five Year Plan, we  would have been able
to carry through the Third Five Year Plan,
and we shall be probably in the midst of
the Fourth Five Year Plan, and  during that
period it is almost certain that they will
advance economically, they will advance
educationally, and they will be able to
stand on their own feet. Once a
community begins to feel that it can do
away with crutches, I do not think it is likely
to stick to them. After a time the community
itself will begin to feel that the J
crutches are a drag on its progress.
Therefore, generate among the Scheduled

Castes  the feeling that  their best
safeguard is  their ability  to stand on
their own legs, and help them to do so

during this period  of ten or twenty years,
and if you are fair to them, I am certain that
they will be loyal to the country, they will be
attached to the country, because let us not
forget that they are flesh of our flesh, bones of
our bones.

Mr. Deputy Chairman, I will tell you an
incident which came to my knowledge. My
wife is interested in a scheduled caste
institution, and she takes a good deal of
interest in it, which is located in  our
compound.
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[Shri P. N. Sapru.] She attends invariably
their annual function, and speeches were made
in an annual function by some scheduled caste
teachers which were of a bitter character
against Brahmins. My friend, Mr. Agnibhoj,
too made an attack against Brahmins.

SHrI R. U. AGNIBHOJ:
wrongly?

Rightly or

Suri P. N. SAPRU: Rightly or wrongly, I
cannot say. I do not think that you can ever
conquer hate by hate. She came back after that
meeting in a very distressed state of mind.
"See what I have been doing to them so far,
and yet they are so bitter." I asked her to give
up that attitude. For several centuries we have
been treating these classes badly. Their sub-
conscious mind revolts against us, and if they
say something, let us put it down to that. It is a
process of catharsis, as psycho-analysts would
say, in their case, and perhaps without this
they will not be able to reconstruct their
personalities. The point that I want to stress is
that it is important, it is vital, it is in the
national interests that this problem should be
viewed by Government in a large-hearted
spirit. Presided over as the Home Ministry is
by our eminent leader, Pandit Govind Ballabh
Pant—and we have his spokesman here in the
person of our esteemed lady Deputy Minister,
Mrs. Alva—I am certain that this problem will
be viewed by the Home Ministry in a large-
hearted spirit.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2.30 p.m.

The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at half-
past two of the clock, MR. DEPUTY CHAIRMAN
in the Chair.

[ RATYA SABHA ]
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Dr. W. S. BARLINGAY: Mr. Deputy
Chairman, Sir, I have heard with
great interest the speeches on this
Resolution which have been delivered

in this House. 1 am sorry to say,
though 1 say so with great respect,.
I that several speakers have really miss-
! ed the main point of the Resolution.

I This Resolution has got a very limited
scope. The Resolution reads:

] "That this House is of opinion
that the period of reservation of seats in
Parliament and State Legislatures M

We are not talking  here, so far as the
Resolution is concerned, of un-touchability
generally. Because so far as the question of
untouchability is concerned, [ don't suppose
there is any single person in this House who
has the slightest sympathy with untouchability.

But the point of the Resolution is and so
far as the mover is concerned, all that he
wants, is that article 334 of the
Constitution should be  kept alive for

another period of 10 years. That is to say, so
far as the representation in Parliament and

State  Legislatures is  concerned, that
separate  representation should continue for
another  period of 10 years. Then the other

part is— and that alsois a very important
part—the mover says that this should be
extended only from 10 to 20 years. He does not
say that this should be extended permanently.
Now, therefore, the only point  and the
only criterion on which we should vote in
favour or against this Resolution is whether
there has been any change in the circumstances
which prevailed at the time article 334 of the
Constitution was passed, whether those cir-
cumstances, which several leaders and great
leaders too, of public opinion in those days
considered and arrived at the conclusion that
article 334 was the proper remedy for the
situation as it then existed—whether those cir-
cumstances have changed in any
manner. The question is whether that situation
does or does not continue till today. If
that situation does con-
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tinue, then obviously there is no

objection to extending the period of 10

years to 20 years. As Shri Sapru quite
rightly said, there is nothing sacrosanct or
sacred about the period of 10 years. The 10
years period could as well be 20 years or 30
years. Therefore, the main question that
should exercise the minds of speakers here is
whether those circumstances which existed
at the time of the passing of the article 334 of
the Constitution still exist today or they don't
exist.  If your case is that they don't exist,
don't extend the period but if the case is that
they do, that those circumstances do exist,
then I suppose the hon. mover of the
Resolution has certainly made out a good
case  for his Resolution. =~ When you put
the matter in this way, I am sure you would
agree that during the last 10 years, let us say
from 1946, from the time we got our
Independence let us say,—and I don't really
think that our society has learnt the lesson it

ought to have from the fact of untouchabi-lity
in our society. I have had personal
experience, I have moved in the villages
myself, if [ may say so, I myself at some
period of time, was in charge of this particular
portfolio in the old Madhya Pradesh and I
know what difficulties Harijans have to
undergo in our society. I need not repeat all
that here because I know, everyone in this
House is sympathetic towards the Harijans.
On the other hand, it need not be forgotten
that there is a good deal in the point of view
that was urged by my friend Shri
Deokinandan Narayan. There is a great
danger in  having  separate respresentation
say for Muhamma-dans or Harijans or
scheduled castes. As a matter of fact all this is
quite contrary to the spirit not only of the
Constitution but to the spirit of
democracy itself. We don't want any
reservation for anybody as a matter of fact
but then, the point is, since we, or the
Constitution-framers  in their wisdom found
it necessary  to enact this particular piece of
legislation, this particular article of the
Constitution, the point now is whether
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those circumstances have changed and I
submit, with all respect to the House and to
yourself, that those circumstances have not
materially changed.
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Shri Narayan made a great point and that
shows that the matter is not really as simple
as it looks. Afterall if we give reservation
not only to scheduled castes but to the sche-
duled tribes also, it appears to be an arguable
case that all other minorities including the
Muslims should get separate representation and
once you give separate representation to separate
communities, they get, so to speak,
vested interest in the whole thing. Instead
of trying to do away with these privileges which
we give them, they insist on those privileges
and they see to it that those privileges do
not vanish from our society. As a matter
of fact, the object of all these privileges is
merely to make up for the  handicap—social
handicaps—that they have in  our society
but then our misfortune is that as soon as we
begin to do it, as soon as we try to do
away  with this handicap, that becomes a sort
of privilege that becomes a sort of vested interest
and people begin to stick to it instead of trying to
do away with it. That is a great danger to
which my friend Shri Narayan pointed and in so
far as he made out this point, he  was quite
right. But then I believe as I said in the
very beginning this particular Resolution has
got a very limited scope. It only says that so
far as the Parliament and the State
Legislatures are concerned, the period of 10
years under article 334 of the Constitution may
be enhanced to 20 years and I don't see that there
is any logical objection to this particular
proposal made by the hon. mover.

' Ao vo WEETAT (ATA-fAEfEe):
EL I O T 1 I e
AT E W IO T F AT E
afe i 99 g FOF dTAar 93
@ OE owifs g Ewar 2 fmooan
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[T A0 To wETA)
¥ T I RG TAawgA 3 Ag,
AR ATIRIAT SATRT §Y, AX &)
agar & | Awfea 5O @wE g fE
ATHL AT A2 AT ] A AAAREAT
a7 FAENF qgar g v & woq
A FAWT T AfEH FE fF 7T
AT IR HIAF Aomarg fed
g fawm &1 w4 ST Tgf Fwar |
wawaagl & fe 7 fadr % 1 whe
7 q w g 6 awda s g
AT A | AU T AT § AR T
gram 7 & war www w5 awET
FAT F | TAF 999 e ey
F AT AAE FT @Rl KU
HT AFE WEAT F

7w W TR A E, faar #fem
oz wren 2, FAw fam Ay e
a7 2, O &1 F ag oF AF
Fzm fm oz SAET afeedi & @,
a AraTE weefEEi ar d ) 1m
A ferg At & R AF ag
g7 w7 g f& oqwa mg
gt famr, gw @@ w0 1 ag
SRIGIIE 2 S G I 1
faar, 9% 4z &0, w7 997 ¥ 4%
T A E ) wgAr AT mEEfe A
A1 R A #1 A@ gEST THET I
a%AT | A AT AT 2 fF S oaw
Wi FTT § 399 4g A9% 2, 99
FEl 2, WG W9 E g WM
% &1 A A€ feaT, g A w A
F1 TR TE ) F wg v g
TET v 2\ afeT « 5 wrEal 7 g
qrem FfeEw W %9 7 =g
Few AT T g | Awad & f§ gz g
wF 21 YA B9 4% Bd aar
oA 9 Afew  wfrwe gEET 9
wa Al ga ovEd 7 fF gz awra o 2,
aaTer 94 3, FAIL WATS F OFA 2,
guTT WWTW &1 9F 2, ST wead &Y
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2 Wiwesa g7 ¢ e g7 97T w51
frer®, 1 919 #1 gad | 47 07
wrar fe gad Wi AATS 7 WIF 9A
&1 WA AT FT & ) A9 wavew Far
T @ fe & W wEq § #F wr
fear 7 77 frar, aIfFT a7 faae o
q &ifarar 7 & F

% gg Hgar wnzar § fr IfaT g
|t A, WA W 9, agEw aE fearg
IAE G fo, % AT 43 W@ WYH
T | A AAFI AR WATR | AT %4,
To JIF HAT | &idd IT Y, Qo
|IA & g3T A FOA FAL, WA &7
# A Iaw UF fgemr Ay wH W
TR | ITH A9 FEA AGT 4T | TR
qTa AT AT SATET AET 91, FIHI
7w w0a faars & 9v, faomy
B FLAT 9T, FAIST AT F£F 37 97, qY
A1 At FEfA wra fear, giaarr s
fgr, zad @& fear 1 =
THRAT F0 FT @ & | § waar g 5
TFEATHEAE | FATATA A FH FL
WE I U T AR €, A
agi 7 ¥ Uz AT AR § WK
w97 1 AMAMT  qga § fF gmre
T FHAT & FH, L I A
&1 afcar agar & @I, AR 9TH
griATEIaT AT & wIEy, dfeq w0
FH WAT AEL AGAT E | ATHA TZ
WA ¥ Q@A O, g & qEA §
fe mror ®=awr WY 8, wA AT R
qUH wrAfa T @ A @@ ww
WTT 4 w@T 4% @1 & | 7 a1 6 ArEr
g 5 o aowe & Aifs o =
weqeman faaroor & avaew 8, Y
o A & gy & Ag & 1 wifg-
faem wrdy s a d@fwd ) sl
& gy & s w1 Aifa @, @
qifey &, ar ag &9 oifeer ) 8,
T $r ST @ a1 S ST
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g afes oogmew T 7 gEA
270 W A F aga famw g,
Aff wermar & A § & w7 FwA
§ Fawm d3g wwEA d oW
af gt &1 Fer wqav foew g,
FEAT R O ZA F, ARG FTH

That untouchables should remain
qg W AT & | & wrean § fF oag
WY TET AR & | W Tg A FAT 2
a1 s e ag g1 @ e wepeE
#1 fazrat, w=dr faeray, afea wegm)
T WIE FIMT ATGA, WY TR AMT
aifgd, amwaas ang FA; AIfEd |
7 TAT A g1 ALY AwAT | WAL AT
oaTE w7d fo woar savay faa A faa
8o FIT T Yoo FUT fAT ATHT |
"1 fyerar =nfegd « & @gam e
fagr o wre @ w9 § #15 F4T
aar g1 At wgm & &F w7 AN
T %Y AT | AfFA T S\ a9
Fom ! AN Ew | wA W T
HTA 1 FO0 7 A AT G | WA
o A qg fE AT swar gwT g A
AT F IEAT I 3 ave ¥ fear
TR AT A ! AT A IAU
e qitawg & fear mr g aradi ¢
FUTIY WY TAT &, ATGHT AT AT 2 AAH
THET & | a8 FF i grrd qadr 2,
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JHH FTE FATT AL A qAT 2| ZW
e & zw W0 # qedr 2, aw
q4ET AT X\ K AHAT T FEAl
SEar ffE Aawm At d vy A
awwal § AT # ¥g ¥m AT

| wifor wvar g PR oW gw @1 @A

& | & mg it wAar g fF e
g 9 w7 AT £ T wT Ove
gfaFdl &1 =7 & FE A0S
g Odrag TR E | e, Py,
Re  HMAET § w®T W
arifr g€ 21 & oW Wiw AT E AT
T AN ¥ W wR & afEA
AHET AF WA FEA 93 2
o A 7z A wRYE FAEfE
AT W g wE R, W AT 4@
T F1 sfEm AT wr e @ A
#ag amar g feedt 1 w1 w0,
feet Wt wfadr ®1, T afEre
frgar 2 ems g ams a2 ) W
AWE  gEr & A1 wfawre fa=Ar 2,
T Argw qgr gt F ar afawre
fag s e & | wfaFre &% @ A%,
% gt ¥ fawd wmar 0 93
oY & /1, WZ q%9 F 91, A2 @
A AV, FE AT IAR ATHA TN FOA,
afwy 4w, 99 aF 3 FATT AE
FOT, A4 A% IT%H FA W AL
wfasre a8t arq a2

Wag AEm g & FAaar A
A1 wiferr F%m f& wA w1 w0
%7 wepEw 1 Ew frErm #70
Affd W wrEdl AW # 3z wEam
ff sofrgg st 19 AT 3948
aae § 1w A@ W bt w0
T AT OTATES A& 0 A TG Al
Ww@ET Fgal  F f& wermmAm %
W UE A daw oF I
fAarr & 1wy 1 Afem
agd 1 g | W ot 3w afa-
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ae a1 fe=r famr 1 feEr weww
Tz A4 78 feemm, 99 IFF famn
fra | ag & wraar g e oadr adr
afaet wrr ff §7 &7 | wHA § AR
srar AT wamar |fed wifE
WHEA  FRT FIE W § | W
T I FE (& WHFHET F7, AT AT
FTAT ¢ W FEaT g, Afew guet
¥ 927 91fgq, afew wyrar wnfgd
#Fif# you are greater sufferers.
g qAES WY 9 SR ¥, WO
awfen sgrer @ ) A Ww W e
sarerAY Afafeg it grma & | & sgar
i fmaq Haeka st et @ &
A W1fAG, a8 S A% W Wi E
T g MWW, ®A gl ae,
faat %7 a1 AT FTER Lo WIFAT T
qv 9@ F49, &% OYT T §
AEG | FFHIRA OATE FT AT
agrn o1 & wwenr g f& & o mwr
q@m w7 ogw Aw Waedw w3
Al Hag amAar g fe o fgea o1,
s& q&  foed qgf g0 a9 9% 7
g0 grm | s dfeEE| d@ gnm
517 frgda gEm AT T AEY SO0 |
g tx ‘fafam fewEw @m ¥
afaw & zear § 5 ol foaEew-
MeT FFT AT § ) IAA FWOWTT
AR AFAT | WY OF AEA A FT fF
I A1 wg wW  fawem A7 g
fare m afFw & war § f5 99w
Zfeam wrgat w1 savar JEET g g

. gfo Ao THAX : WY Al
zhese faw da & grav g’
o F -
am, Fawar 3 F w0 wEw S
afea wwerag Ev g fe aww W

ST ATo To WEHTAL :
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AT T A ww qge @, afea wE
o ATsAT FT AT W E ogE A
TgH W’ A i wE oww A T )
TG UFRE KT wE AT § AT EW
;WEH WHF s AT E O
qag AT W o ArE F7 frwwy agw
BT AT | [T § IART @ AT ar
araz & ft W g war grar | a9t @
¥mi g o qg A Fwg § A
g oSmar g oar g W famer &
W W At A g ‘mi faw!
A gH oaer 21 T feA ®
A g @ & oy & fEars weAT |

sft AT wimww: ag al
famga Zzr grmar &, aw v AT )

W w70 To WEHMA( : HATAT § AT BW
UF IR AR A 7 A9 § Afew 9w
agi fragea &1 Aqre wraT 2 & a%-
am ST & W1 KA AFAAT §
yafaq w=gr 2 & @ ma=r A Wy,
fersft, @, A7gm § @@
W& AW § W9 gW 97 a2 e
FET A1 e fAm § 9 2
FET FIEAT WIT AT FTOAHT AT
a1 gra ot Iz Afea  fee o amE
¥ o w7 it ¥gw fv g A A
TE WO oW AT A
ofv Tfse@s 9v @R g 34
W O AZFC gw A9 faw w7
‘feedw’ % 1wy oY gT oaww Av
g oy fadmr St ogw @
o A F, W A wwd €, gfad
FLE ATEA A FHEA ATAT R
1 |UT g4 AT W o@UTA FT
aug 7 ghodl 92 & wamr  wHEd
arEit | They are  sufferers and
we are inflictors. gafag =t
AqEE A AT & | W AT
¥ WA W, FA W A W,
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Zuir , wm fradse #@ ar foades
EFIT, W1 ®@d 4G EoT AfgA AT

gara 2w T A ¥ Fad qTar AET
2 gwagar =fed & fea &

e 77 Wl wegemar #1 E
afer wepemart #1 H fawra 21

SHri R. P. TAMTA (Uttar Pradesh):
Mr. Deoutv Chairman, this is a very important
matter which concerns not only about eight
crores of scheduled castes and scheduled tribes
but the whole country because, on a *decision

of the question which is before the
House would largely depend the future
progress of our country. Let us see, Sir,

the Resolution as it stands. It seeks to amend
article 334 of the Constitution which provides
that reservation with respect to the scheduled
castes and the scheduled  tribes would
terminate after a period of ten years from

the commencement of the Constitution.
By this Resolution, my hon. friend, Mr.
Rajabhoj,  wants that the period of

reservation should be extended to twenty
years instead of ten yrars. Before dealing
with the question  of reservation as a
whole, I would request the House to take
into consideration the factors and the circum-
stances which led the framers of the
mConstitution to embody in the Constitution a
provision with respect to the reservation for
the scheduled castes and the scheduled tribes
and also the reason why they have fixed a
period of ten years only. ~ When we go and
look at it, we find that the Advisory
Committee on minorities, in its meeting of the
8th August, 1947, had decided that the
reservation for the minorities as a whole,
including the scheduled castes and the
scheduled tribes, should be for a period of
ten years and further there was a provision
that thereafter the whole question would be
reconsidered. Later on, in its meeting of May,
1949, it was decided that the reservation with
respect to  the scheduled castes and the
scheduled .tribes would remain and that
the
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reservation with respect to the other
communities, that is the Muslims, Christians
and Sikhs should go, but the Committee did
not say anything as to what would happen
with respect to this reservation after the
expiry of ten years, as was the decision of the
1947 meeting.

As 1 had submitted earlier, to
understand this question, we have to look into
the question of reservation. Personally 1 feel
that there are two conflicting opinions
prevalent among the scheduled castes with
respect to this question. There isa section
of the community which feels that this spoon-
feeding, that is the reservation, which in a
way has demoralised the community and has
retarded its progress and has made it dependent
on the sweet-will and mercy of others,
should go because, only then would the
community be able to stand on its own feet and
will be able to fight for its rights and progress
rapidly.  Sir, this is one aspect, and there
is the other aspect of the question.  There
are certain persons who hear that in case there
is no reservation the members of the scheduled
castes and the scheduled tribes will not be
able to fight and contest elections and come
out successful in the contest against people of
other castes. This fear is also borne out by
the facts as we see. In the present composition
of the various upper houses, the
Legislative Councils in the States, and the
Rajya Sabha hera, we find in these bodies
that the representation of the scheduled castes
and the scheduled tribes is hardly 1 per cent,
or even less than that, and in the
Rajya  Sabha, it is hardly 3 per cent, while in
the Lok Sabha and the State Assemblies, due to
the reservation of seats for the scheduled
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castes their representation is about 15'S or
15'4 per cent. When we look at the facts we
fear that, if there is no reservation, the

members of the scheduled castes may not
be returned to the Legislatures in proportion
to their numerical strength. Why it is so
and how it can be remedied are questions
which we have to take into consideration. ~ As
a matter of fact, democracy and reservation do
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[Shri R. P. Tamta.] not go side by side.
Democracy presupposes equality, and when
there is adult franchise, the idea of reserva-
tion looks rather odd. But, in our
country, the actual condition of the people
inhabiting here, the social disabilities and
the various atrocities which the Harijans
had to suffer on account of various factors in
the past and which had led them to lag far
behind in the march of rrien, had to be taken
into account, and the framers of the
Constitution thought, and I think rightly
thought, that if there was no reservation for
these communities in the Legislatures,
membars of these communities would not
be returned to these august bodies and will
not be able to place before the Assemblies
and the Lok Sabha the grievances and the
disabilities and the problems connected with
the scheduled castes and the scheduled tribes.
This departure was, therefore, made; an
exception was made in the case of these com-
munities, and a provision was embodied in
the Constitution giving them reservation.  If
you were to compare the conditions
prevalent at the time the Constitution was
framed and the conditions prevailing at
present, you will find that there has
been some difference in the economic, social
and educational condition of these classes.
Even then they are very backward and
they will not be able to compete on  equal
terms  with  the persons belonging to
other castes. Thus the

object with which this reser-3 P.M.
vation was granted by the

Constitution makers is still there.
So, I think it is necessary that some means
should be devised to see that the members of
these communities get a fair representation
in the various Legislatures.

As the time is short, I will not go through
the various reports of the Commissioner for
Scheduled Castes, which go to show that
although un-touchability stands abolished
under article 17 of the Constitution, it is still
observed in some form or other, more
particularly in rural areas. The persistence of
caste distinction and caste prejudices
constitutes a challenge to

[RAJYA SABHAJ
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our nation. It is, however, gratifying to note
that the discrimination based; on caste
prejudices, though deep-rooted, is gradually
weakening its hold on the progressive
elements in our society. Again, as far as forced
labour is concerned, the Report says, "it is true
that this practice is not found generally except
in rare cases and in some of the interior areas,
but it is still prevalent in one form or other."
So, the various disabilities, the consideration
of which had led the framers to make
provision with respect t& reservation of the
scheduled castes,, are still there. Therefore,
something; I think has to be done.

As I have submitted earlier, there has been
some change and change for the better. It is not
that if the members of the scheduled castes
contest elections they will not be able to come
out successful. It is not so. There have been
instances when the scheduled caste people
fought elections and they were successful in
general seats. I know the case of my own
district, A'mora, which is regarded as an
orthodox district. There I know personally of
the case of a relation of mine Sri Hari Prasad Ji
Tamta who fought a direct election for the
chairmanship of the municipal board and he
got the highest number of votes of the caste
Hindus. He was chairman: of the municipal
board. He was elected by the caste Hindus. He
remained there for seven or eight years. So, it
is the capability of a man, it is his work, his
service, that is taken into consideration by the
people at the time when they elect him to the
various posts. As I have said, mine has been an
orthodox district as it is called. There too if a
scheduled caste man has some service to his
credit-then he is able to compete with others
and there have been instances when the
scheduled caste people had been-returned from
the general constituencies, in the Vidhan
Sabhas and the Lok Sabha also.

As far as the question of reservation. is
concerned, my submission would be that even
if the reservation is termi-
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nated, as is provided in the Constitution, there
can be another way out. There can be a via
media. Let the reservation be terminated, but
there should be some amendment of the
Constitution with respect to articles 331 and
333. These articles say that in case the
representation of the Anglo-Indians is not in
adequate number in the Legislatures, the Presi-
dent and the Governor will have the power to
nominate them in the Legislatures. Similarly,
if you want to give up the reservation, and
decide that the period of reservation should not
extend, then the Constitution should be
amended suitably. We might say that the
reservation would go and the members of the
scheduled castes and scheduled tribes should
contest in general election. And if they are not
returned in sufficiently, large numbe2-s in the
various Legislatures, there should be a
provision in the Constitution saying that the
President or the Governor, as the case may be,
might nominate members from that
community in the Lok Sabha or the Vidhan
Sabhas. This can be the one way to ensure fair
representation. This will be my suggestion
because I feel that as long as the reservation
would remain, the scheduled castes and
scheduled tribes might not be able to progress
rapidly and stand on their own feet.

As far as the reservation in the Services is
concerned and the special facilities for them in
the educational field is concerned, I think it is
imperative that reservation in the Services
should stand and the special facilities for them
for their educational advancement should be
there. I would suggest that a period of ten
years might be provided. During these ten
years, the power to nominate members of the
scheduled castes and scheduled tribes in the
Lok Sabha be given to the President. And
during that period there should be (Time bell
rings.) free education for the scheduled castes
and scheduled tribes in all stages and there
should be reservation in the services and the
Government should see that these provisions
for reservation in the services
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and for their educational development and
economic development are fully implemented,
so that after, say, ten years, when that
provision goes away the scheduled castes and
scheduled tribes might be able to come into
level with the rest of the people of the country.
Our democracy can only be successful when
all people, of different castes and communities
are equal in all respects and get equal
opportune- * ties for development and all that.

Finally, I would say that for th« successful
progress of our democracy, the greatest
obstacle that comes in the way is the caste
system and unless the caste system goes away
the dis-: tinction between high and low,
between the upper easte and lower caste
would remain. I know there ar« social
reformers like Santramji and others who have
established 'Jatpat Todak MandaV and
sponsored inter-caste marriage and all that.
Government should also see to that aspect of
the question and should do everything
possible, so that after some years there will be
no occasion for th« scheduled castes and
scheduled tribes to come forward and ask for
further extension.
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Castes and the Scheduled Tribe would bring in
a resolution whic would, in a way, be affecting
all th backward people. He has brought thi
Resolution for the sake of a few wh are
Members of Parliament and wh are Members of
the Assemblies. H has not touched the main
question a to how far these ten years hav
improved the condition of the Sche duled
Castes and the Scheduled Tribes I thought
probably he would bring ii some sort of a
comprehensive reso lulion. Sir, what would be
his rep]; to the electorate when they ask hir
whether he did anything to get reser vation for
them? The only reply h can give is "Yes, I had
brought i resolution fqr myself and for a tev
others."

Then, Sir, another question tha arises is how
far this reservation i essential. Has it brought
unity? Ha it brought solidarity? Has it create®
friendship, or has it created a divi sion? This
matter is of a very ver; serious nature. One has
to conside it very carefully and see if the air
with which we had started has beei fulfilled by
these reservations. I an neither opposed nor am
I in favou of this Resolution, but I do wish tha
the whole matter has to be gon through,
carefully studied and then . decision arrived at.
We find in th Constitution in article 338 it is
said

"The President may at any tim and shall, at
the expiration of tei years from the
commencement o this Constitution by order
appoint ; Commission to report on the admin
istration of the Scheduled Area and the welfare
of the Schedule! Tribes in the States ..."

So that a Commission has to bi appointed.
Now, this matter may alsi be referred to that
Commission because the present Assemblies
an< the Parliament will continue till 1962
There is no feverish hurry. Thi matter is not
closed as yet. We havi to carefully consider
these things. T< my mind it appears that the
time ha come when a clear distinction has ti be
made between the backward people

SHRI MAHESH SARAN (Bihar): Mr.
Deputy Chairman, Sir, I thought that our great
leader of the Scheduled
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*nd others. The backward people are lot the
Scheduled Castes and Sche-Juled Tribes but
the backward people ire the poor people of
India and we should try and see that their
development also is taken in hand side by
side with the development of the Scheduled
Castes and Scheduled Tribes. I have been
strongly feeling ibout it as I have moved
about in tillages and have seen the conditions
)f the poor people. They are now a .mlass by
themselves, whether they be Hindus, Muslims
or Scheduled Castes or Scheduled Tribes.
Even Scheduled CPste and Scheduled Tribe
people, if th. > are officials, have res-ject
shown to them but poor Brahmins, poor
Khatris or poor Sche-iuled Castes have no
attention paid o them. Therefore, my
submission is hat we have also to see whether
we ihould not in future, make plans by vhich
the Scheduled Castes and Sche-luled Tribes
and the other poor peo->le are looked after

properly.

There is another point which is worthy of
serious consideration, and t is whether within
the Scheduled Pastes themselves we are not
having mall groups of different castes, and
ittention has to be paid to this, so hat this
feeling of difference among hemselves may
disappear. We should ry to have a united
India consisting >f the Scheduled Castes and
all the >ther castes working together. There-
ore, my submission is that, instead of
leciding this question now, a Commis-ion
should be appointed to go into the vhole
question and see whether it is idvisable to
have this period extended tfter the expiration
of ten years.
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faq =i od FT TRy fF AT R
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FARFT w7 wAT 3 & o afe g
AT HIEW | BT WY FAAq g v az
qoTdr AfF §, a7 arfeedt § 9w
q%E F1 AT 9T AT g a7 T
Fad & A1 TCATERT &Y TAT B | AR A
¥ s W e eAar 7 € |

=it QYN ATAAY . GTHTEHT
o AT TE Fm )

Y §o firo wTR : ET STATRAT WY TAT
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& 7 IAF! 9T H, A A FAfoii 7
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uF T4y Aify qardr € € | AFA @
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wedrd #i faggr 7 A | e iar fr
TaEAT A1 AT § AT ag A e
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T fAET o | SHReE i
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ATEHLT FAL FTAT FF O™ 7 F
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Tt #3494 N, A8 agd
goaardr I T § T FAAET
¥ ¥ T 79 7 9@ A 9860
Zrefy 5y < fow foraramza 7 qar a4
formm @rEa ot ag A amAfarz gu 2
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st gio ATo T : § T &I
q TZAQT 7T AT T |

=t Fe fro onva : wazrEy AF T
Fra 7w oY A F WU qdy aqat
T AT | WAT AT a7 49 &, IWET A
2 QW A FT TG | 0Fq7 FW & GF
aogm g 2t efoream g
wifr = gardy Aty & S A €
ZaTe waAS & 4 fay afy T A
# WYz & FO arza | IR T AT
FY AT TAERAT & FET 471 | Ha 7
TET THA TEHT AT | IAHT ZATT AT
g Wit fadll qeanfaswe A1 79 7 F 72
Féi ¥z 7@ § -(Time bell rings,)
gEERT A17a F2d 9 47 fraee urw
iz § | 3w wAefa & a7 99§

grft & 1 forar amea A% qemfae g
% faarl #1 7w weE A7 ¥ oA

# 1 7 UAT WIAT A1% L FEd 4 T
fergmit &1 T srer FET wMGAT 1 HT
T e AR &, AET A1 HITRY e
f§ #f T & for amEm ager
e atwd 4 fi GFEAT #1 wae ww
ST | 20 AZ AT 9 & FE 5 2
auefave T3 9T 7 qOT § A
Ter @ # fEr e T ow wEy
W & a8 aa wenr § foma g
ferees F1ez F1 3779 & | AFFT TR
wAeA 77 A4 fw & gfoet w1 faow
wifi | & AT § s gAY wT
firerefr =1fed | 1 SOTF I A% I
Ferereft WY & ST gefaa was ¥ ana
TIHRT AT AR A AT q7
Trear Ty A 3 frrer anfer A
fi ararar 1 famz 71

i g A%e 0§ 5 W awda w%
a1 FFsT 7% | 95T FT % a7 SHE
AT &1 7 SETT & WRT FT AT qHdA
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AqTEAT FAT F qT s T wAr
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THE MINISTER oF HOME AFFAIRS (SHRI
GOVIND BALLABH PANT):  Sir, this is a simple

Resolution.  Its purpose has been fully stated
by the mover. The Resolution asks for the
extension of the period provided for

reservation of seats for scheduled castes in
the legislatures under article 334 by 10 years.
The Constitution at present does not admit of
any such reservation after the expiry of
10 years. That period of 10 years will expire
in m 1960; however, it is laid down that they
will not be expected to be withdrawn at the
end of this period of 10 years but this system
will continue till the dissolution of the
House.  That means, that they will have
the benefit of reservation  till 1962 but
thereafter if the  Constitution remains
unamended in its present form, then there will
be no reservation for scheduled castes or
scheduled tribes.  Shri Rajabhoj has confined
his Resolution to Scheduled Castes only.

SHRI P. N. RAJABHOIJ: No, the Scheduled
Tribes also are there, in the amended
Resolution.

SHRI GOVIND BALLABH PANT: You
have amended it? Well, I am glad; otherwise
it would be difficult to discriminate against
Scheduled Tribes. That is, however, a minor
point.

I imagine, that hon. Members of this House

are familiar with the history

" of this problem. I do not want to go back to the
pre-independence period, to the epic fast of
Mahatma Gandhi, or to other matters. I
recognise, however, that the Scheduled Castes
are today not in a position to stand on their
own legs and to occupy such a position as
would enable them to hold their own against
other sections of the community. When the
Constitution was: framed, a Minority
Committee was appointed, which was
presided over by Sardar Patel. At one stage it
was decided that the minorities should have
seats reserved for them

I in accordance with their population,
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that is to say, the seats for every minority
should bear the same proportion to the
strength of a legislative body as their
population bore to the total population of the

country.  The principle of  separate
electorate was condemned by all
unanimously, yet, reservation for all
minorities was accepted.  Later on, the

minorities themselves felt that it would not be
in their interest to have any such special
treatment and they agreed to rub shoulders
with others and to have no reservation for
themselves. Muslims, Christians and Sikhs
alike,  all of them agreed to seek elections
and not to have any sort of protection for
themselves in any shape or form. It was,
however, realised that the Scheduled Castes
stood in a different category, that, though they
too formed a minority, they  formed
perhaps the weakest section in our
community. Similarly the Scheduled
Tribes also held a very weak position.
Accordingly reservation for a period of ten
years was provided. The Bill relating to the
Constitution was then being piloted by
Dr. Ambedkar. ~ Amendments  of various
types were moved, but no change in the
proposal  that  was initiated by the
Government was accepted, and that
'proposal’ is now embodied in the
Constitution. I understand that Mr. Rajabhoj
has succeeded in securing the sympathy  of
many Members of this House to his Resolu-
tion. [ am not surprised, for he is one of the
Members who espouses the cause of the
Scheduled  Castes with his unrivalled
earnestness, and he gets a ready response. So
far as I am concerned, I had occasion to
make  a statement in the Lok Sabha in
this regard just two days ago. I stated a
minute ago that the present arrangement will
continue  till  1962. The question at
present is not important or urgent. We will
give earnest consideration to the proposal
made by Shri Rajabhoj, and as I submitted
just now, I  personally feel that the
Scheduled Castes and the Scheduled Tribes
still continue to be very weak links in our
national chain.  So I would like them to gain
fresh strength and we would like to do all that
we reasonably can to enable them to stand on
their own
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legs and to be able to join others on terms of
equality, social, political and economic. So
the matter will be given very earnest thought,
but there is no urgency about it. A decision
will be taken before 1962 and if it is intended
to extend the period, then a Bill will have to
be introduced in Parliament for amending the
existing article of the Constitution. In any
case, we will approach Parliament for the
expression of its opinion on this subject
before the expiry of the period now available
for reservation, and we will be guided by the
views of Parliament. We will in the meantime
give thought to it, and we hope to be able to
place the considered opinion or proposals of
Government before Parliament.

In view of what I have said, I trust the
mover will be pleased to withdraw his
Resolution.

4pP.M.

oft wio o Tetw @ I9FwITIT
AdT, A7 AT NEE A% Tar § saw
9T #1 A, dfed gaw @ A wegoa
FredY At A, wfivie st ], gme oY
A HIT 7T AT ¥ TR ARAT F GHAT
fiFart, g o g T g § 1 T
wer w3 A qw sty Wr A rEer
TE T ARG § WL Frr o

TH NeqTd Kt FqEHA & gAY TGH
1 XU 77 yoaw A2 & B & wd Tl
tifet |rEe £ 1 oF 799 ga7 ar 5 Wa
T AT &M @, AT o gETL 3
#T1 @ Far 81 @r &, aury &7 O
ag 114, A 2% A Arzd & fr gw g
e 7 ad @ ¢ ag = fF g o
G § EAFY §00 £, IE T AT E |
F4 AW FTxg A E B gw wfeut
AgT | E, ag T 7 a a5 Z 1 T4 e
AT I gro wEEHT 7 77 FaT 41 v 7w
ISz THEZT g € a1 G 39 fade
Fear a1 1 95 7937 qa & wify St A
W M ardr | A waA ¥
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19 AT F 92 A T e § v aw
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" ZATd A% 79T @ ) 9 A A
TEqAAT § UF Ui wael 447 o
#1T 3ad 47 3z 9@ @ ar fx
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At 7 Fmieifer e sem
4@ @l ifed | gg e § AR
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#rga A gw WA faar a1 913 59
TS AT RN A EE
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TOR BT F AT A AEE F9H oY
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TN | A A e A W Og A
ford ATt & wfr @t g% AT g
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& W X agd TFA e § 1 gl A
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§ garl anfaat # AfFw @ woT A
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#4 w4 fagrd 2 wwan Ag€ gifew
# 704 arfe & faadfaay 5 <ar)
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Tz gyar wifed | o @ g wfeg
far 7w @z |, 29 72 | |

st Ao To WAl : AT B AEN
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A X ag FFN e g 5 A e
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18 F1 fF el qra w17 9E ™
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‘gt AT ¥ AT A F W=
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AT Y ST 3T AT T W ot
T ar &6 39 i i 6
TR FT F79 & & o foar ar
YT FHT TEFHE FT, AT TCEAS
T Far 3=AE

= A2 F1 UF 9A1 § 4R I
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uF 72 G AT g |

A TE { I A A H g )
1 FFAA T AT F AT F FTCUF
Wi A I ATEY UF AT F AvH
F o famr @t 39 a917 WA &7 fax
R g 1% AT 7 G IHET AFT
e dfoge A gEEE § 0F qEedn
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WATAT AT &1 AT | § T q9F THy
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FATOF ST W7 F A T O
2t &1 wrmer S grwr d o q o

g eI w1 § o 3 & <@r 1wy
Mad fr ma @ § F T
F oA 9w & qF -
Bihar Harijan Act, 1949; The
Bombay Harijan Act, 1846; Bombay
Harijan Temple Entry Act, 1947T;
Central Provinces Scheduled Castes
Act, 1957; CP. and Berar Temple
Entry Act; East Punjab Act;

THT SFTT HET, TIAT, Jo To, TN
faTmarE e 9%, AT S0 ZEAR
F=A AT FA T 0RO L AE 8
HI w1 &1 @ § | W A w6 g9
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& A wu st § 1 w6 A
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(Time bell rings.)

SN WA, WTTHT FET o

T ¥ W qF agT 4 a1 Arr 4
afer qF I a9 AT w0 AW
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Ioawmafa ;oo =@ oA owEE

EYuc: g G
s gio Ao TrWI® @ ST T,
¥ SAA] ATTH §ATE | WA 3

qAT A 7 AT A7 wreEEa far & saw
o § TEaga W T e w1 are
# Froafa aar g

MRr. DEPUTY CHAIRMAN: Has he the
leave of the House to withdraw the
Resolution?

(No hon. Member dissented.)

The Resolution was, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: There are
three other Resolutions. Mr. Mahabir Prasad
is not here. Mr. Raja-bhoj, are you moving
your next Resolution?

&t gio ATo TN ELR:
wreATed faar & saFT A v
g7 4 §0 37 T B §9 97 T FHAT
E | WA G ST A ST ey |
T g @ ¥ 30 @ wr Ay o
L ogFAT OE | A wed uF
qg FE0 A
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MR. DEPUTY CHAIRMAN: You are not
moving. Shrimati Savitry Devi Nigam is not
here. There is no other business before the
House. The House stands adjourned till six
o'clock for the presentation of the Budget.

(General),

The House then adjourned at
fifteen minutes past four of the
clock till six of the clock.

The House reassembled at six of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

THE BUDGET (GENERAL), 1958-59

THE DEPUTY MINISTER ofF FINANCE
(SHRI B. R. BHAGAT): Sir, I beg to lay on the
Table a statement of the estimated receipts
and expenditure of the Government of India
for the year 1958-59.

MRr. DEPUTY CHAIRMAN: The House
stands adjourned till 11 A.M. on Monday.

The House then adjourned at one
minute past six of the clock till
eleven of the clock on Monday, the
3rd March 1958.



